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No. 1106 (2FLXXIX-V-1-10- 1:(Ka)22-2010
Dated Lucknove, October 13 2010

MISCELLANEOUS ,

IN pursuance of the provisions ol clause (3) of Article 348 of the Constitution, the Govemor is
pleised 100 order the publim:ion of the following English  translation of the Shri Venkateshwira
Vishwavidvalaya Unar Pratesh '\dhnmdm 2010 (Uttar Pradesh Adhintyam Sankhya 25 of 2010} as passed by
the Uttar Pradesh |egislature and assented to by the Governor on October 09.2010"

THE SHRI VI NK/\ IESHWARA UNIVERSITY UTTAR
PRADESH ACT. 2010,
‘ U.P ACT NO. 26 o1 2010
- (As passed by the Utiar Pradesh Legislature)
‘ AN ’
CACT
to establishoand e orporate a teaching U niversin spoensored
by Sf’:ree Banke Bilwi Educational and Welfare Trust, Meerus, Utiar
Pradesh and 1o provide for matters connected.ihere with or incidental
thereto. ‘
I'T IS HEREBY enacted in the Sixty-first Year of the Republic of India as follows:
Shae Tale This Act may bu Calh.d the Shri Vcnkdlcshwdra Universtty Uttar Pradesh
Act. ”()I(J . .
Duebinations - 2. In this Act unless the contéxt otherwise requires.-

" {a)  "Acadenuc Council” means the Academic Council of the University:

(b) "Board" means the Board of Sludms or the Planning Board, or any other
Board of the University:

{¢) "Chancellor”, "Pro-Chancellor”.  "Vwe-Clumeellor”. and ™ "Pro-Vice-
Chancellor™ mean respectively the Chancellor. the "Pro-Chancellor” the
Vice-Chancellor the Pro- v ace-Climcelior of the University:

{ﬁ) "Court" means the Couri of the Uiversity:

) "Director/Principal” means the Head of un Instiution, a College. a Centre
and @ School. or the person appoinied for the purpose Lo act as such in his
ahsence: ‘ : o

(7 "Department’ means a Departinent ol Studies and mciudes 1 Centre of
‘Studics and Research. ‘
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{g) "Employee” means any person appointed by the University. and includes
a teacher or any other member of the stalf of the Umiversity:

{h) "Excculj\'e Council” means the Executive Council of the University;

iy "E xisting College" means a collepe or an umuuuon whlch unpdm

protessianal education and 15 propmud o be nu.wcd run and mamlamud
by the University: ‘

() “"Faculry” means a Facully of the University:
(kY- “Hostel' means Scholar Students Hostel of the University;
(I} "Institution/College” means a college including existing co'lleg,e or an.
Institution established or mainained by or associated or Constituent to the -
University in accordance with this Act and the Statutes. :

(m) “Prescribed” means prescribed by Statutes:

{n} "Records and Publication" means the- Ruu)rdx :md l’ublmanon 01 lhc
University: ) :

(0) “"Statutes” and "Qrdinances” meany respectivel.y._‘lhe Slatules and. the -
Ordinances ofth'e University for the time being in force; :

{p) “Stwdemt” ‘meany a student enrolled in the register of the: Unlvemiy

(g} “I'eacher of the University" means Professors, Asscciate Professors,

© Readers, Assistant Professor. Lecturers and such othér persons as may be

appointed for imparting education/insiructions of conducting research in
_the University and are designated as Teachers by the Ordinances:

{(r} "lreasurcr'. "Registrar”, "Depiﬁy Regisirar”.  "Finance Officer",
"Controller of ~LExamiiiations™. "leranan or "Proctor" mwans
respectively the. Treasurer. the Rc,g,xstrar the Deputy Reglstral the .
Finance Officer. the Controlier of lxammduon the Libraran or the
Pmcmr of the Umvnrsu\' |

(8) “Trust” means Shrex. Banke Bihari Educational and Welfare [‘runt 208
AL Sakcl Mccru[ l‘c“lblCILd under the Indian Trusts Act, 1882;

(0 Umu,rsu\ mcans the Shri Venkateshwara Umvualty, ‘Ultar l’mdceh o
: L"lldbll\ht_d under section 3.- ’

3.0 Ihm: shall be cslahhshed at (m]raula in Dumcl Iyotiba Phuh, ngar
1 Ultar P;aduh a Umvr.rsuv by lhe Trust in the name of lhe Shri Venkateshwara
Unuusuv Utlar Pradesh,

(2) The Uy cmw shall b{. a bod\ wrpordu:

4. The sponsoring body. the Trust shall. for the purpoxcq ot estabhshmg the  Conditons for the

University under this Act. fulfill the following conditions, namely :- establishment of -
the University.

‘ (O) Duly poaseqaes minimum 50 acres connguous land earmarked for the
Umvu*suy

(b) Cunstiuct on land referred 1o in clause (a) buildings of at least 24000 sq.
metre.carpel area. out of which at least 3¢ percent shall be for acdd{_mlc._.
" and adminisrative purposes.. :

(o) In\ml] \,qmpmr,m\ in offices” and laboratories worth minimum Rq Five
crore in th‘ bulidmv referred 10 in clause (b}

(d} appoint teachers and establish infrastructure of the depdnmum school for
the purpeses of teaching andior research in at lcast seven subjects as pu ’
standatds laid down by the Univ cmty (erm\ Comnussion;

(&) muke the Statutes and the  Ordinance for the adxmm\ualmn and’
functioming 0( the Um\f ersity’ ‘

(f) - suck other conditions as may be uqulred by the State (Jovcmnu_ut Lo be
fulfilled belore the establishment of the Umversity.
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5.1 Lhe University shall start operation -only afier the Siate Governimey,

135ues 1o the

I'tust @ lester of awthorization lor the commencement of llic'l'unmioning of

the Umiversiy,

]
an unambig

The State Government shall'issue the letter of authorization afier receipt of
uous alfidavit along with documents from the Trust to the clfect thar 4y

conditions refurred 10 1n section 4 have been lulfitled.

6.

The objects of the University shall be to disseminate and advance

knowledge and skill by providing instructional. research and extension of facilities i
such-branches of learning as it may deem fit and the University shall endeavour (g

provide 1o

students and wachers the necessary atmosphere and facilities (or the

promotion of:-

(1)

{t
leh
(d)

7.

{a)

{b)

{c)

{d)

{c)
{h

{in

(1

mnosatiens 1 education ieading to restructuring of courses. new methods
of weaching, training and leaming including on-line leaming. blended
learning continuing education and such other modes and integrated and
wholesome development of persenality:

studivs in various disciplines:
inler disciplinary siudies:

natonal  luiesration,  secularism. “social  equity  and engincering’ of
mternational understanding and cihics,

he University shall have the fellowing powers, namely:-

1o provide for instruction in such branches of leaming ‘as the University
may. from time 1o time. determine and to make provisions for research
and for the advancement and dissemination of knowledge and skills;

to impart and promote thé study of science. engineering and technology.
Bio and Medical Sciences. Dental Science, Pharmacy. Management.
Hotel and Hospitatity Management. Law and other Profcssional courses
and also History, Culure. Comumerce. Lconomics. Mumanities,
Philosophy. Art cte. through in-campus oft-campus offshore-campus and
sutellite cenwes or by conducling centres or by distant educational
programmes etc. o

.10 honor educational stalwarts and persons of academic eminence with the
decoration of professor Limerius,

10 grant. subject o such conditions as the University may determine,
diplomas “or ‘certificates to. and confer degrees or other academic
distinctions on the basis ol cximinations, evaluation or any other method
of tcs{iug on persons, and 1o withdraw any such diplomas. certificales.
degrees or other academiic distnctions for good and suflicient cause:

w confer honorary degrees or ether distincuons in the nmumner prescribed:

1o provide cducation and training including correspondence’ and such
atlier courses. 1o such persons who are not members of the University, as
i may determine: '

10 institwte  Directorships  Principakships.  Professorships,  Associaie
Peolessorships. Readership. Assistam Professorships, Lectureships and
other wachmg or academic posts required by the University and to make
appointments for the same:

to create adininistrative, ministerial and other posts and o make -
appomiments (hereto: ’ B}

10 appontengage persons of yimnence working in any other University of
Orgamizauon permancnity or for g specified period:
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(). 1o o opcraw, wllaborate or associate with any other University o
Authority or Institution in indiz and abroad in such manner ard for such
purposc as the Unnxr\:ly mav determg:

(k) 10 establish and maintain \'chools cenires., speciahized laboratorics or other
units for research and instructions as arc in thc opinion of the University.
necessary for the lurtherance of its objects: .

(1) - 1o insttuic and award fellowships. scholarshlps -studentships. medals and

prizes:

* {m} 1w e‘:lablis"h "and maintain .and supervise residences, hosiels within the
Univiérsity and promote the health and general wdlarc Aacuvities for sludemq
and staltf:

{n} 1o make provisions for rescarch and consultancy. and for that purpose 10 enter
imo such arrangements with other institutions or badick as th:. Um\ru:m may
deem necessary: i

(0) “to declare centre. an institution, a dcpanmuu or school. as the case may be,
in accordance with the Stawuies; :

{p} lo ducrmme standards for admission inw thc Umvcmlv. which may mc]udc
examination, evaluation or any other micthod of testing:

{q) 1o demand and receive payment of {ees and other charges: .

(r) 1o make spécial arrangement in respect of women wnd other disadvantaged
. students as the University imay consider desirable: e e

(%) to regutate and enforce discipline a monL the unploww and Swdents of the

University and -take such disciplinary ‘measures in lhm reuard as may be
deemed necessary by the University.”

(l) o make anangemcmc for prmnnl;m_ the hcalth m:d ucnerarl welfare o! lhc
employees of the Umvcmw ‘

(u) lO rgcuve donauom and 1o acquire, hold manage and dlspoqe of any
_ property. movable or immovable for the welfare of the University:
(v} to borrin, mortgage or hypothecate with the approval of the Trust on the
security of the propmy of .the University, money for the purposes of the
University: .

{w) 1o appoint u.nhcr on. mnlmu or otherwise. vmung _professors. emeritus

pmlc\sors consull‘tm\ fellows. scholars. artists. course writers: and such
other persons wha may conmbulc to the advancemem of the objects of the
l,mvu'sltv . ‘ -
(x) w orgamzc and to underake extra-mural studies and extension service:
"o 4y) o do all such other acts and things as may be nevcessary. incidental or
conducive 1o the atmmmcm of all or any of the objects of’ EhC University.

8. (0 /\dnussmn 10 the different academsc pro;:rdmmeq shall be made in
accordance with e laws (Br the lime being in force. -

{2¥The University shall ensure that-the academic standards of the'_coursc..s'-l

offered by the University arc in accordance with the guidelines of the University
Grants Commission and other stalutéry bodies as the casc may be!
{3) The weacher-student ratio shall be in accordanuc wwith the guidelines of the

University Grants Commission and specific oouncil.
7 9 The University shatl be o'pcn t6 persOns of either sex and ‘of whatever race.

crevd. caste ar class. and it shall not be lawful for the University 1o adopt or [impose on
Tl person any test whatsocver nl religious beliel profession in ord¢r 1o entitle him to
be admiued theren as an ofticer, teachcr v.latl'mcmbcr student, oriv hold any office
lhurun or w ygraduate lhun_dl

Admission and
standards

University vpen 1o
all clugses and
creeds



Officers of the
Universaty

The Chancellor

The Pro chancellor

.
Vhe Viee
chancetlo

“him on such matters;

Provided that reservation in the posts and recruitment of the employees and’

reservation of seats for admission wn any course of study m the University for the

students belonging to, the Scheduled Castes, Scheduled Tribcq and other Backward
Classes of citizens shall be regulated by {hc order of the State Government issued from
ume 10 ime,

10. The following shall be the officers of the University:-
{a) the Chancellor:
(b) the Pro-Chancellor:
{c) the Vice-Chm_u"éllnz:;
(d) “the Pro-Vice-Chan. ctior:
(¢) Director/Principal
() the Registrar: '
(g) the Comroller of Exanunations
(h) thcA Dean of Stwudents Wélfare:
(1} the Dean ofFac..'uhy;
() thi Chiet Proctor: .
(k) the Treasurer;
{1} the Finance Officer; and

. (m) such other officers as njay be declared by the Starule to be officers of
the-University:
11 (!) The Chancellor shall be appointed by the Trust for a2 penod of three

years.

{2) The Chanceﬂou shall by virtue of ns ofﬁce be the Hesed of the Umversny
and shall constitute interim Lxecutive Council, :

(3) The Chancellor may in writing under his hand addressed 1o the Trusl
resiph his office.

12.(1) The Pro—C hancellor shall be appointed by the Trust for a peri’od eftltrce '
years

& (2) The Pro-Chancellor shall assist the Chancellor in dlschargmg his dunes and
pu,\lde at the convocation in his absence. .

+

(3) The Pro-Chancellor may in writing undcr his hand addressed to the
Chancellor resign s office.

13. {1) The Vice-Chancellor shall _be,appoimcd'by the Chancellor in such
manner as may be prescribed. for a period of three years.

{23 The Vice Chancellor shall be the principal executive and academic officer
of the University and shall be the Chairman of the Academic Council and Planning
Board of the University. and shall excrcise general supervision and control over the
affairs of the University and give effect o the decisions of the authorities of the

. University:

~ {3) The Vice-Chancellor may. if he is of the opinion that :mmgdlate action is
necessary on any matter, exercisc any power conferred on any authority of the
University by or under this Act and shall convey to such authonty the action taken by

'

Provided that if the authority of the Universily or any person in the service of
lh(_’ University who is aggrieved by the action taken by the Vice-Chancellor under this
sub-section may prefer an appeal to the Chancellor within one month from the date of
communication of such decision. The Chancellor may confirm. modity or reverse
action taken by the Vice-Chancellor.

{4) The Vice-Chancellor shall exescisy such powers and performs such ather
functions as may be preseribed.



14. (1)The Pro-Vice- Chancellor shall be appointed by the Viee- Chancellor in
such manner and- shall CXeFCise &:uch powers and pcr(‘orm such Fumuons as may be
‘prescribed,

D lhe Pro-wcc Chancellor appomled under sub «ec.uon (I) shall dlscharge.'

his dutics i dddmon to his dulties as a professor.

(3) lh; Pro-Vice- Chancellor shall assist the Vice- Chancellor in discharging )

déy 1o day ditics as and- whén required by the Vice-Chancéllor.

{4) The Pre-Vice-C hdncdlor shall get honorarium of such amounl as may 'be
determined by the Trust. - :

15. The Dlrcuor/[’rmmpal shall be dppomled in such manner and shall
exercise such powers and perform such functions as may be prcc.cnbc.d

16.{1) [_hc. Registrar shall be appomlcd in such manner as'may be prescribed. .

(2)The Registrar simall. have the power 10 cnter into agreements. sign documents

and authenticate records on behalf of the University arid shall exercise such other.

powers and perform such mhcr function as may be prescribed.

. {3) The Registrar.shall be the ex- ofﬁcm Secretary of the Execunve Councnl and

lhc Academic Council.

17. Every Dean shall be dppmmed in such manner and shall exercise such
powus and putom such functions as may.be prescnbcd

18, The Treasurer shall be appoinied in such manner and- sha!l exercise’ <uch_

©powers and pf.rform such funcuon as may be prescribed.

v

19. (1) The Finance Officer shall be appointed in such manner and shall
cxcrcnac such powers and pcrform such funcuons as may be prescribed.’

(") The Finance Officer shall be the ex- oﬂ”uo Secretary of the Finance
Commtice. s

20. Manncr of appomlmem and, powers and duties of 1hc other officers of the . Other Oﬂ!cels

University including the Déan of Studenis Welfare. Controller of Examination and
Chief Procior shall be such as may be prescribed. '

21 [he following \hd" be thc authorities of the Umvcrsuy -
(a) the Court: '
(b) the Lxecunve Council:
(;:)' the Académic (;'ou}lcfil'
(d) the F mancc (omtmnce
(¢) the Planning Board.
:(f) the Board of Faculiics. ]
.(g'l ihc Admiwion-q Committee.
-(th) 'thg ¥ xamination Comnnuce and

(i) such other authoriues, as may be dcclar&:d by the” Qld(ules 10 be
authorities of the University. "

2.¢1) The Constilution of the Court and the ierm of office of its membus
shall be such as may be-prescribed. !

-(2) Subject to the pFO\'INIOI‘lN of :hm Act lhe Court shall have lhe f0110wmg '

powcr and functions. namely:-

"(a) w0 revicw from time to time, the broad policics and programines of
the University and suggest measures for the working, 1mprovcmcm
. and development of the University:
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(b} to consider and pass resolutions on the Annual Report and Annual
Accounts of the Umiversity and Audit Report of such accounts;

{¢} o advise the Chancellor in respect of any matter which may be referred
tot for advice: '

B

to perform such other functions as may be prescribe
23, (1) The Exccutive Council shall be the principal executive body of the
University ' , -

{2y The Constwton of the Executive Council, the term of office of its
menmbers and itx powers and duties shall be such as may be prescribed.

24. (1) The Academic Council shall be the principal academic body ol the
University and shall subject to the provisions of the Statutes and the Ordinances, co-
ordinate and exercise general supervision over the academic policies of the University.

{2y The Constitution of the "Academic Council. the term of . office of its

members and its powers and [unctions shall be such as may be prescribed,

25 (1) The Finance Committee shall be the principal financial body of the
University to rake care of the finance niatters,

{2y The constitution. powers and functions of the Finance Committee shall be
such as may be prescribed.

26. (1) The Plauning Board shall be the Principal Planning body of the
University. e Board shall ensure that the infrastructire and academic support system
meets the norms of the University Grants Commission or the respective Councils.

{2) The constitution. of the planning Board. term of office of iis members and
its powers and functions shall be such as may be prescnbed.

The constituuon powers and functions of the Boards of faculties the
Admission Committee. the Examnation Commitiee and of such other authorities of

“the University .which may be declared by the States to be authormm of the

University shall be such as may be prescribed..

28 {1) The Execulive Council shall make the statutes for carrying out
purposes of this Act. ' ' e ‘

(2) Subject to the provisions of thm Act the Statutes may p10v1de for all or
any of the following matters. namely:

{a) the constitution. powus and functions of the authorities of the
University. as'may be constituted {rom time to time:

(b) the appeintment and continuance in office of the members of e
said authorities. {illing of vucancies of mcmbers and all other
nlatlers relating to 1those authorities lor which it mav be necessary (o
provide: ' '

Jey the appointment. powers and duties of the oty o< of the University
and their emcluments: ’

td) the appointment of leachels of the Umvermy and vther academic *
and admimistrative staff and their emoluments:

{2} the appointment of teachers and other academic and administraue
staff workng lhc Umniversity or Instutution for speuﬁc ,Junoa Tor
undertaking a joint project; ‘

() the conditions of service of emplovees including provisions for

" retirement benefl{s. insurance and provident tund. the ‘manner of

. termination of service and disciplinary acticns;
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(g} the principals governing semonty of service of employees,

(h} the procedure for seudement of dispuies between” employees or
siudents und the University, :

{i) the procedure for appeal to the fxecutive Council by any cmployee
or studems against the acuon of any officer or other authority of the
University,

{1) the conferment of honorary degrees:

{k} the withdrawal of degree. diploma. centificate and other academic
© distinction: ' _ '
(1) the insttution of fellowships. scholarships. studeniships, medals and

prizes: '

(m) the maintenance of discipling among the students:

tn} the establishment and abolivon of Deparument. Cenicers and other
constituted insthutions/Colleges etc:

‘to) the delegation of. powers vu.led in the authorities or oﬂmerq of the
‘Umiversity: and . _ .

(p) all other matiers. which may by this Act are 10 be or may be

prc'scrihcd.'
{3) th Execulive Council- shall not make. ‘amend or repeal any Statute

d“CLIlﬂL the powers or gonstitution of any authority of the University umil such
authority has been given an opportunity of L.,\p:ewnL an opimon in writing on the

proposed chdm_es and any opinion so cxpressed shall be considered by the Executive

-Council,

(4) Notwithstanding anyihing contained in the f{oregoing sub-sections the

Chabeclior may direct the University 1o make provisions in the Statutes. in respect of

any shatter specitied by him and if the Iixecutive Council is unable to implement such
Wt e within sisty dd\'\ of its receipt. the Chancellor may. alter considering the

redseons, of amy, communicated hv the Exceutive Council for its inability 10 comply -

with such direction. make or amend the Statutes ncumdmulv as he may deem fil.

29, Subject 10 the provision of this Act and the Statutes. the Ordinances shall
be made by the Fxecutive Council which may provide Tor all or dI]‘-‘ of the lollowmu
maiters. namely

(a) the admission of students to the University and their enrolment as
such: ' '

{b} tht courses of sudy 1o be laid down for all degrees. diplomas and

« - ceriificates of the University:

{¢) themedium of instruction and examination:

(d) the award of degree. diploma. centificate .and other academic
distinction, the quatification lor the same and the means o be taken
relating to the granting and oblaining of the same.

(e) the fees 10 be charged for courses of study in the University and for

admission 1o the examinations, degrees, diplomas and certificates of

the University:

) the conditions for the award of fellowships, schalarships studentships,
“medals and prizes: '

(g} the conduct of exanunations. including the wrm of office and manner
of appoinunent and the duties of examinmg bodivs, examiners and
moderators;

Power ta inake
Ordinances
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Right to Appeal

ihy the condinons of residence of the students ol the University:

i the speond wrmmgements, o any, wioeh may be made lor he
ressdence. discphne and teachimg of women students and prescrbing
el special courses of studies for them within the Limversiy: ‘7

(1 the appomtment aod emetunients of emplavees other than those for
whom provision s been made i Stuutes:

(k) the establishinent ol Cenne o

Fosiudios. Boards o Studics,
terdiseiphinary Stadies. Spoecnd Conters, Soecslized Labormories
s other Comintices:
i the manner of co-operation and collaboraton with other Unneriiies
and authorties wmeluding learned bodies or associauon:
tavi the creanon. composition and funcuons of-any other bods which iy
conmsdered necessary e nuprenmg e academic avleage ol the
Universis,
) the rentaneraiion Lo be poid 1o the exanuners. moderators, invigilalors
and wbulators,
(ol such other twerms and conditons of service of teachers and other
academic stali ax are not preseribed by the Stawtes:
30, (DThe annual report of the Universiy shall be prepared under the
dircction ol the Lxecutive Counatl and shall be submitied to the Court on or ufier such

dute as may be prescribed and the L ow shid] consider the report i it annual meating,

{23 The Couwrt shall subnut the annua! report 10 the Chancellor alony with ne

comments, il any

310 (1) The annual accounis and balance sheet of the University shall be
prepared under the directons of the Exccutive Councit and shall, once a1 Jeast every
vear and at mtervals of not more than Gileen months. be audited by an experienced
and gualified firm ol Chartered Accountant of repute.

i2) A copy ol the annual accounts. together with the audit report thereon, shall
boe submitted to the Court and the Chancellor along with the observauons of the
fxecutive Counct

32001 Bvery emplovee of the LUniversity shall be appomted " engaged as per
provisiens of the Statutes,

(1) Anv dispute ansing between the Umiversity and any of the employees
appointed substantively. shall be referred to the Exceutive Council who shall decide
the dispute alter affording an opporunily to the employee within three months from
thie date of its reference.

(33 The aggneved emplovee may file an appeal against the order of ihe
Executive Council w the Chancelior,

(41 Any dispute in respect of any employee engaged wemporanly or on ad-hov
or parl tme or casual basis shall be heard and decided finally by the head of the
concemed departient _ :

(3} Any person aggneved by the order of the Vice-Chancellor may preter an
gppeal o the Chancelior The decision of the Chancellor 1n such an appeal shall be
(inal and no suit shall Le in any court in respect ol the mauers decided by the
Chancelior.

33. (1) Any student or candidate for an exanunation. whose name has been
removed from the rolls of the University by the orders or resolution of the Academic
Council. Procwrial Board or Controfier of Examinations as the case may be. and who
has been debarred from appearimg at the exanunatons {or more than one year, may
within ten davs of the date of recept of such ordar v copy of such resolunion by him
mownbng appeal o the Vice-Chancellor 1o reverse the decision ol the aforesad
authorities or the concerned Conmtiee. as the case Ty he

127 Any decision taken by the Vice-Chuncellor shall be Final.



34, The Umiversity may consutute for the benefit-ol ity cmpioyee.;: such
penstonor welfare schemes or providein fund or provide such insurance schemes as it
may deem fit in such manner and subjeet to such conditions as may be decided by the
Fxecutive Council,

35 any uuutmn arises as 1o whether any person has been duly nominsted

or dDDOlDlLd as or s entitled 10 be @ member of any authority or other body of the.

Liniversity. the maiter shall be relerred o the Chancellor whose decision thereon shall
be final.
. . )
36, Where any authonty of the Universily 18 given power under this Act or
the Statutes o appoint Committees. such Committees shall as otherwise provided.

consist of the members of the authority concerned dﬂd of such other persons as the

du{honlv in cach case may think i1

h o]

37 All vacancies among the members (other th(m ex-afticio members) of any
authority or other body of the University shall be [illed as soon as may be convenient
by the purson or body who appeinted. nommated or co-opled the members whose
place has beeomd vacant for the remaimng term {or whicl he has been appointed or co
opted, ’

38, No act or proceedings of any autherity of the University shall be invalid

mercly by reason of the existence of a vacancy or vacancies among 18 members,

A copy of any receipt. application. notice. proceeding. resolution of any

authority or Comnuttee of the University or other documents in possession of the

University, if certified by the Regrstrar. shall be received as prima-facie evidence of

the such receipt. agplications, notice, order. proceeding or resolutien, documenis or the
extstence of entry in the register and s
wransacuon therein where the original would. if produced have bCCH_’ddﬂ]lSSlblE n

evidence.

40, (1} lvery Statule or Ordmame made under this Act shall be made

available m wrnung.

{2y Hach new Statul or Ordmances made under this Act shall be enforeed as -

so0n as i is made by the competent authority.
{(1YThe frust shall esiablish a permanent endowment fund of at least
TUpEEs ten Crore,
{2) The University shall have the powu 10 nvest the permanent endowment
fund in such manner as may be p[t,\f_nbcd

(3¥The University may transfer any. amount trom the general fund or the |

development [und o the permanent endowment fund.

() Any amount excecding the minimum ameunt specified i sub-section (1)
may be withdrawn from the permanent endowiment iLmd by the University for the
pumoses ol development of the Umvcmlv

a2 (1) The University shall r:\ldbil%h a general fud 1o which the followzn;:
amount shall he credied. namely;

(a) all fzes which may be charged by the University;
{b) all sums recenved from any other source: |
{c) ali contributions made by the Trust: and

(d} all contributions made 1s this behall by any other person or body which
are not prohibited by any law for the ume being in force.
(2) The moneys credited to the general fund shall be applied to meet all the
recurring expenditures of the Umversity. :

shall be admitted as evidence of the matters and
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3 (Hy The Universiy shall also establish development tund o which e
following meaney shall be credited. namcly:

{a} developmentdees, which may be charged from stedents:

{h) all sums rec cerved Irom other sources for lhc purpose ol the deveivpment
of the Universily:

(¢} all contributions made by the Trust;

() all contributions, made in this behalf by any other person or body which
are not prohibited by any law lor the time bewng enforee: and

(¢y all meomes received from the permanent endewment fund.

{2} the money credited to the d(:\dopmem lund from ume 1o time shall be
utilized for the development of the University
The funds established under sections 41. 42 and 43 shall subject 1o
general, supervision and control of the Court be regulmed and mainwined in such
manner as may be prescribed.

The University shall not be eligible fer amy gram in awd or any. financial
assistance from the S1ate Government or any other body or Corporation owned and
controlled by the State Government.

46. The fees charged for dilferent academic programmes shall be in
accordance with faws for the tme bemg in foree. -

47, (1) [t shall be the duty of the University or any authority or officer of the
University 1o [umush such mformation or recerds relating o the administration or
linance and other affairs ol the University as the State Government may call for.

(2) The State Government, it it s of the view that there is a violation of the
Act or the Satues or Ordinances made hercunder may issue such dl:ulmm tu the
University under secton 31 as 1t may deem necessary.

4%, (1) U the Univcrsily_ proposes its dissolution i accordance with the Taw
governing s constitutions or incorporation. 1 shall give ac least six months it
notiee to the State Government.

(2) On receipt of notice referred 10 in sub- section (1) ) the State Gon v
shall make such arrangement for administration of the University from the date of
dissolutton of the university and until the last batch ol students in rcguiar courses ol

“studies of the University complete their courses or studies in such manner as mav be

preseribed.

. 49 (l}lhc expenditure for admusirdton of the University during the taking
aver the labndities of the University undeér sceton 4% shall be niet out of the permanent
endowment, the general-[und. and the develo pment lund. :

(27 1 dhe funds referred to sub-seetion (1) are oot sulficient 10 meet the
cxpenditure of the University during the waking over the habilities of the University,
such expenditure imav be met by di\poalnu of the praperties or assets of the wnversiy
by the Sune Government.

SO Where the State Government recenes g cnmpl‘nim that the University
s not lunctioning in accordance with the provisions of this Act it shall require ihe
Universiy 1o show cause within such ume. which shall not be less than twoe months
relerring i copy of the complaint as o why the University shouid not be derccognized.

(21 1 upon recept of the reply of the University w0 the notice given under
subsection {1). the Swate Government s saushed that o primg-lfucie case of
mismanagement or violation ol the provisions ol tis Act m the lunctiomng of the
University s made out. 1t shall order such enguiry as it decins necessary,

RIEN NI B AP |
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L » (3) For the purpose of an Jinquiry“under sub——section (2), the Sia'xe"

Government shall by notification, appoint an officer or -authority as the enquiring
:luthonlv to enquire into the allegations of wolatlon of thmprowswns of this Act. .

(4) I-very mqu:rm; duthorlty appointed . under- qub secnon {3) ‘shali- WhlIL
performing its functions under this Act have al! the powers "of Civil Court under the

code of Civil Procedure 1908 trymg a suit and in parucular in respect of the follomng

matters, namely -

;l .
{a) summoning ; and enforung, the auendance of any witness and exarmnmg'
him on cath: ) :

. (b) requmng the discovery and production of any documcnt _
(g:) _requnsmomng any: publlc record or copy thereof from any ofﬁcc
“(d) recewmg evidence on afﬁdavus

(e) any other:maner which may be prc*&crib’ed :

(5} If. upon receipt of lhe inquiry report, -the State Govemment is satisfied

thal lhe Umverslty has ~V|olated any provision of this Act, it shall direct the University

1o make necc:,sary mprovemcnl and suggesl for proper 1mplementauon of the

provmon of this Act. -

(6) s ochrved that the Umversuy is violating the Act continuously for
“three-times the- State Government may derecogmze the Umvcrsuy with pnor approval
of the Umverqny Grants. Comrmssmn :

{ 7) Dunng the penod of the managemem of the Umversuy undcr sub- SCCIIOD .

(6) thc State Govérnment may, utilize the permanent endowment. fund, the general
- funds or the’ developmenl fund for the purpose of the Managemem of the affairs of the
Umvémty If the funds of the University are not sufficient to meet the requisite

expendlture of the Univérsity, the ‘State Governmemnt may dlspose off the assets or the

propemeq of .the Umvcrsuy to meet the said expenses o S ,

(8} Every notification under sub-section (6) shall be lald before both houses of

the ﬁlau, Legislature: betorc 1mplemenlatwn R S

v

5. The State Governmem may issue such dlrecuons tlme to time to the
Umvercuty on policy matters not inconsistent w1th the provisions of this Act as it may
deem necessary Such dlrecuons shall be complled wnth by the’ Umversuy

'52. Al assets anid propertles mcludmg permanem endowment fund, general
fund or any other fund and also the hablhncs of the University will belong to the Trust
in case of d:sqokuuon of the Umversny underany clause mentloﬁed herein above in the

-Act. .

53, (l) The " State Govemmcnl -may for the purposes of removing dhy’
: dlfﬁcult!cb particularly in relation to ‘the transition from the prowsmns af the Uttar
Pradesh State Universitics Act, 1973 1o the provisions of thm Act, direct thit the
prmumns of this Act shall during such period as may be specified in the order, have

effect. -.ublu.cl 10 such adaplauons whether by way of modlﬁcahon addition or '

omlwon as n may deem neccssary or expedlem

meded thal no such order shatl be made after two yedrs from the date of

commencemcm of this Act.

(2) Every order made under subsection (1) shal! be laid before both Houses
of lﬁe Stdlc Leglslature A% $0on as'may be after it is made. -

Power ol the State
Govemment to
issue directions on

policy matters

Statug of Assets/ g

 Liabilities on

Dissolution/ de-

* recognition

"Power 1o remove .
difticulties - -

( 3) No order made under sub-section (1) shall he called in question in any i
court,on the ground that no difficulty as is referred fo in that sub- sectlon extqted or was ¢ -

- required to be removed.
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STATEMENT OF OBJECTS AND REASONS
With a view to encouraging private sector to participate in the field of higher. educauon it has '

heen c!euded o establish and 1ncorp0ra[e a feaching University at Gajraula in district Tvot1ba Phule Nagar L

in Uttar Pradesh by the name of Shri Vcnkdteshwara University Uttar Pradesh sponsored By Shree Banke
Bihari Fducational and welfare 'Frusi 208 A. Saket. Merrut registered under the Indian Trust Act, 1882
{Acl no.2 of 1882). 50 as lo provide to the »tudenls and teachers the necessary atmosphere and facthtles for
~ the promotion of innovations leading 10 proper strucmrmg of. c0u1ses new methods of teachmg and'

leaming and mlcg:rdf developmn_m of personality. *

. The Shri Venkateshwara University Uttar Pradesh Bill; 20001s introduced accordingly.

By order.
K.K. SHARMA.

Preomukh Sochiv

c?roqaozlorﬂo to Mo 639 5194 (fB0)—2010—(1313)-599 Sirai—{@rager /€Yo / aTwde) |
‘ﬂoqﬂo?}\ocﬁo To Wl 102 A0 Aurdl-2010-(1314)=850 Uferi— (W“?{E?/ao/mﬁ)



	00000001
	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020
	00000021
	00000022
	00000023
	00000024
	00000025

